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CRDER

M.A,278/2002

This M.A. has been filed for condenation of delay in’
filing the spplication for rebearing of the 0,A.No.605/1997
and in £iling. the gpplication for zddition of party,

9'& z
ents Pl @3@ hefem asm it is clear

2e ?.mm the ¢ -
that the Hon'ble High Court's omer dated 12,10.2001 in W.P.GC,T,
No,889/2000 was handed over te the applicént on 4, 2;2002 théugh
the copy of the order was ready for cemmunic ation on 21,12,2001,
By the erder of7the Hon' ble (High Court, the fmda.ngs of the
Tribunal in thi‘s' Cas® was set asid’e and liberty was given to

| the peti:tieher, te da Arup M_istry as party to the pfeceedings
before t};xe Tribunal within a fortnight from the date of communi-

cation ef that order and following such addition the Tribungl
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~ He fu

-le

was directed to decide the matter afresh as e'xpeditieusly

aéi bQSSible 'y

3.

M,AaN

. before this Tribunal '
The applicant has flledzthe M, A.Ne,al/zeez and the

0e82/2002 J.,e. fer rehearlng of the C.A, and for additien

o pdrty zespectﬁ”ﬁmly en 1-1.2_.2@@2;“@@ he got the copy of

the ¢

rder of the Hon'ble High? Court on 4,2,2002. Tj&m;efore,'

it con be said that the aforesaid M.as are filéd well within

the p

in tb

4.

chall

rescribed peried of fortnight by the Hen'ble High Court

e order dated 12.10.2001,

Hémvet, this M.A. for céndenation ef delay has been

enged Ry the 14, ceunsel, ‘Mg, S.P. Kar for the offa.czal

re gpc

did n
them

the J

ndmts and Mrs. B BanerJee for the pvt. mspordents on

the Jmmﬁ that the certified§ copy eof t‘ne erder of Hon'ble -

Court was ready for delivery on 21,12,2001, but the gppli¢ant

ot care to cktain the same Upto 4,2.2002. According to
the limitation period sheuld start £xom 211242001 i.e.
ate ofs which the copy of the order was read-y afor <§ic-:»li'\reg:y‘w

further submitted that this M.a, for condonation of delay

was flled on 9,5, 2@62 i.e, much after the date of actual

communicstion(i.e. 21, 12.-2@01), therefore, it should not be

entertained,

.

On our specific query, 1d. counsel for the applicant

ubmitted that the oxder of the Hen'ble High Court has

not Been communicated tothe gpplicant by the Registry of the

Hen'Ble High Court and he camé to know regarding the erder

only

when it was handed over to him by the clerk on 4.2,2003.

rther submitted that hig.client was indispesed and therefe re
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he could not cellect the erder earlier, He alseo su]m;tted
that this applicatmn %r condonatmn of delay was filed in

2 '-ce of the order of thlés}’l‘ribmal dated 19,4,2002 in

M.A.No.81/2002 and M.A.Ne.az/zoeze,;)en 9,542002, .

64 In viey @‘f the ébove .factual position, we do not find
any delay in f£iling the agpplication for rehéaring of the O.A.
~and the application for, additj;en ,Qf pérty since these were
f’il«eﬂ.i within 15 days from the date of réceipt e.f‘ the copy

of the Hen'ble High Cour£ i.e. on 11.2,2002{copy of the order
of the Hen'ble High Court was received on 4,2,2002) s Therefore,
this M.a.Ne,278/2002 need not be taken inte censideration,

Accordingly, the M,A.No,276/2002 stands disposed of,

This‘ MqA., has been filed for fixin§ ‘éﬁ}gdate of hearin}g
of the 0,A,605/1997 in tems of the order dated 12,10,2001 |
passed by the Hen'ble High Court in i?fF.C.T.Ne.lBéQ/ZGGQ.

Having heard the 1d, couﬁsel for the parties, the M,a,
dis allowed, The 0.&.1‘\1@.69521997 is fixed for hearing cn

11, 2, 2003,

M,aN0,82/2002 s~

This M.A. has been filed for .additien of‘ pargy.
2. Having heard thé ld, cownsel for the paztlies, the M;A.
ié ‘allewed.’ Sri Arup Kumar Mistry be added as party in thig
Case, | | |
3, Copy ef the xepiy, rejoinder etc, he’ supplied to the

1d. counsel for the pvt, respordent, Mrg, B, Banerjee within

T —— ngtaoqo“'
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2 weeks from teday. Reply if any, be filed by the pvt. respondent
within 6 weeks. The applicant is alse given liberty te file

rejoinder, if any, within 2 weeks thereafter,

M.2.406/2002 3=

This M_.‘a. has been filed for interim erder te pretect

the interest of the gpplicant.

2e ‘Having heard the 1d, counsel for the parties, we are

net ihclined to pass the interim order as prayed £<>r in the

M.A,'; Hovever, for the interest of justice., we direct that
any action tgken by the department during the pendency of this

case shall gbide By the result of this O,A,

3. @ Te M,A. stands disposed of with no order as tc costs,

MEM BER(J) | - - .'mmm(g ) ‘v

s.m,



